FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF Debtone Corporate
Advisory Private Limited

SI. No. | PARTICULARS DETAILS
1. | Name of corporate debtor Debtone Corporate Advisory Private Limited
2. | Date of incorporation of corporate 27" July, 2013
debtor
3. ROC- Mumbai

Authority under which corporate
debtor is incorporated /
registered
4. Corporate Identity No. / Limited
Liability Identification No.of
corporate debtor

e Address of the registered office and

U74120MH2013PTC246280

404, 4™ Floor, Kaveri Complex, Behind

principal office (if any) ofcorporate Holiday Inn, Jagannath Mandir Road, Sakinaka,
debtor Mumbai — 400 072

6. | Date of closure of Insolvency 29.02.2024
Resolution Process
7. | Liquidation commencement date of [01.03.2024 (NCLT order copy miade available /
corporate debtor uploaded on website on 4™ March, 2023)

8. | Name and registration number of  [Manish Lalji Dawda

the insolvency professionalacting  [IBBI/IPA-001/IP-P02506/2021-2022/13797

as liquidator

9, Address and e-mail of the 205-A, 2nd Floor, Plot No 408, Hiren Light
liquidator, as registered with the [ndustrial Estate, Bhagoji Keer Marg, Near
’ Paradise Cinema, Mahim ,Mumbai
Board City,Maharashtra ,400016
Email: ip.dawdamanish@gmail.com

]O Address and e-mai] to be used 205'A, 2nd F|00r, PlOt NO 408, Hiren nght

' f ondence with the Industrial Estate, Bhagoji Keer Marg, Near
.0 r (.:OrreSp Paradise Cinema, Mahim ,Mumbai
liquidator City,Maharashtra ,400016
Process Email: liquidator.dcapl@gmail.com

11. | Last date for submission of claims  [04.04.2024

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered
the commencement of liquidation of the Debtone Corporate Advisory Private Limited on

01.03.2024.

The stakeholders of Debtone Corporate Advisory Private Limited are hereby called upon to
submit their claims with proof on or before 04.04.2024 to the liquidator at the address mentioned

against item No.10.




The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with the proof in person, by post or by electronic means.

"

-—

-
Name and signature of liquidator : Manish Lalji Dawda
Date and place: : 05.03.2024, Mumbai

Manish Lalji Dawda

Liquidator of Debtone Corporate Advisory Private Limited
IBBI/IPA-001/IP-P02506/2021-2022/13797

AFA: AA1/13797/02/170724/105908 valid up-to 17.07.2024

Manish Lalji Dawda
Insolvency Professional
Req. No. IBBIIPA-001P-P02566/2021-2022/13787
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FUHJAB & SIHD BAHH Ground Floor, Fitwel House, Next fo Everest Co.,

Surya Magar, Vikhrodi, Mumbai-400 083,
Ph. 022-25781741, 25772102 E: b0523iEpsh.co.in

POSSESSION NOTICE
Whereas, The undersigned being the authorized officer of the Punjab & Sind Bank under fhe
Securilization and Reconstruction of Fmancial Assats and Enfarcament of Sacurly Interest Act,
2002 (54 of 2002) and in exercise of powers confemad under section 13012} read with rudis 3 of the
securiy Interast (Enforcemeant) Rules, 2002 issved a demand notice dated 26 082023 calling
upnn the boerowern! borrowers a5 deladed in Table | balow

on 30112023 Deate

Jﬂuumdlrmn Sanction
i, | Bharat Metals Works | 05231300034407 | 0O | 35,00,000] ;

il Bharat Metals Works | 05231200035095 | GECL-| | 8,82,000]
ii| Bharat Medals Works '.']523120..4]351"'9 GECL- | 252 EIIID
i Eharm Mma-ls'l."--:ln:s -:}523120{.'03*1355 Term Ll:-an 10,00 I:'EID:

39,84.725. 50 | 01.02.2017
48062612 | E'l:l 1EI E":Ii'{i
2.73.501.16 16.1 12Il:1
7.80.762.00 | : | 26.09.2018

V. E.; ﬂatlﬁagﬂ Singh 05231200035176 | Term Loan | 15,00.000| 14.08,25250 | 09.09.2021
Total ofs in NPA 71,34.500| 69,38 864.98
accounts

v Standard account

M. Harsh Dacwal & (5231200034635  Edsaon 15,00,000

16,81,72886| -
Mohan Singh Dadwal Loan

to repay the amount mentioned in the nobce baing Total Sum Due: Re. &9,38,864.98 onky
(imterestinclusive upto 30.11.2023) withén 60 dayz from the date of recedpt of the said nobce.

The borowerborowers having faled o repay the amound, notice |8 hereby given fo the
borrower and the pablic in general that the undersigned has 1aken possession of the propery
described herein below in exercise of powers confemed on him under sub section {4) of section
13 of the Acl read wilh rufe 3 of the Sacurly Inerest Enforcamant Rulas, 2002 on ths 5"day of
blarch of the year 2024,

The borrower in particular and the public i genaral is heneby cautioned nol to deal with the proparly
ard any dealings with the property will be subject io the charge of the Punjab & Sind Bark for an
amouni Rz, 69,38 864 98 only (interest inchesive upto 30,11.2023) and intarest thesaon,

The bomrower's atterfion is invited 1o provisions of sub-section (8] of section 13 of the Act, in
respectoffime avalable, loredeemthe sacured assels

Dﬁ:;rphun tha mmu'ahle pmpa'ty

Property No. 1: F'r-:pe"'g.l Mo, 8712, Hindustan Chiowk, Mulund |:Ell:-l1!|l' Mudund | Wesl), Mumbai
=400 330 in the name of Mr Dilbagh Singh Dadwal | Mr Mohan Singh Dadwal & Mrs. Sheeia
Pravin Kochar. Total land Area 109660 Sg. Feet Built up 1017 Sq. Fest. Details of the fifks
deedis): Document Mo, BOMIS— 1006-1975 dated (4.04,1073

Property hounded as:

Morth : by Municipal b comman latrine Block  South: by main read Mulund Celory
East : by room no. 3 of block na. 67 West © by room no. 3 of Block na. B7
Sl
Date - 05.03.2024 Authorised Officer,
Place: Mumbai Punjab and Sind Bank

= I < I [

For
Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobile No..
9029012015

Landline No.:
67440215

Survey & Construction Organization

OPEN E-TENDER
NOTICE FOR
CONSTRUCTION OF RUB

Deputy Chisf Enginear (C) Central
Railway, Panvel Office, d4th Floor,
Opposite Balaji Aangan, Mear Orion Mall,
Fanvel - 410206, for and on behall
af President of India inviles open
E-tanders from reputed contractors
for the following work:- Mame of Work:
Balance work for Construction of
Four Lane Road Under Bridge
in lieu of Level Crossing No. 23
Km. 73.600 in Panvel-Jasai
Section (TWO PACKET SYSTEM).
Approx, Cost: ¥ 13.10,94 TE0.20
Earnest Money: ¥ 8,05 5040/-.
Completion Period: 6 Monihs (Six
Manths) Including Monsoon, Cost of
Tender Form - ¥ 0.00. Availability of
Tender Documents : Tender documents
will be available on IREPS websile
www.ireps.gov.in on up to 10,45 hrs. of
26/03/2024. Date & Time of
Submission & Opening of Tender : The
E-Tender duly complefed in all reapect

M/S VINTAGE COMTRADE PRIVATE LIMITED (IN LIGUIDATION)
Liquidator's Address: 9-B, Vardan Comgplex, Mr. Vimal Houss, Lakhudi Cidla, Nawrangpura

Ahmadabad-360 014, Contact: +31-73-28566577 Email Id: cagambrchoudhary@grmail.caom

Modice for sale of the Corporsle Debior as a going concarn pursuand to the order passed by the
Hon'bles WCLT in the said order the Liqudalor was apgointed under tha Insolency and
Bankrupicy Coda, 3016 and the regulations mada thesaunder.

Date and Time of e-auction | Friday, 290032024 bebwaen [-00P.M. to 05:00F b,

Last Date for submission of | Wednesday 200372024 On or Before 5,00 PM.
Eligibdity Dacurmeanis

E-AUCTION SALE NOTICE

Date of declaration of Wadnesday 2000312024

Qualified Bidders

Laz! Date for Submiszian Vadnesgay, 2710372024 before 0400 P8

of EMD Fayable through RTGS /DD to “Vintage Comtrade Pyt Ltd

(In Liquidation)" having Account Mo, 120023707330 and
IFEC Code CHRBONI0ZE]D

From 2185312024 to 27032024 (12.00PM. to 05:00 PM.)
For in!—:rmab-:u:l‘-:.r:nlal:l shi Siit:?rdh.".l' iM: GIDEXEEIET)

Inspection Date & Time

Particulars Reserve price EMD

Zale of the: Corporate Deblor a3 a Going concem in its fotality| Reserve Price: Rs. 25000-
_[_Urderﬁﬂg_ulahnn QE[g]anTrqu_.una':'r:ﬂ F_tagula.‘.r_msj EMD: Rs. 2500 /-

The detailed terms & conditions, e-auction application, tender document and ofher dedails of onding
auctsan are available on hilpihweaseauchions.co.n and s sinresclulionan. For any guary,
contact b, Vijay Pipaliva /7 Mr. Ahmed (M:S870099713) through Emeail: atmin@eauclions. co.in or
to e Email af the Liquidatar, cirp.vintage@igmed com
Mote: 1. E-Auction will b2 conductad on A5 |15 WHERE 157, “A5 [5 WHAT 15", “WHATEVER
THERE I5” and "NQ RECOURSE” basis through approved service provider, M's, Linksiar Infosys
Privata Limited Sdl-
CA Gomti Ramchandra Choudhary
Liguidator of Mis Vintage Comtrade Private Limited {In Liquidation)
IF Reg. Mo EBEVIPA-O0 AP-P-028252022- 2023114275
& FA -I0NE2025

Place: Ahmedabad
Data: DG032024

Mumbai Bandra West-ll BHAHE:H (DP CODE 15073) : Silva Bode TPS NI,

POSSESSION NOTICE ISECTION 131411

Whereas: The undaersigned being the Awthorised Officer of the Canara Bank
uncer Securtisation And Reconstrection of Financial Assets and Enforcement af
Security Interast fct, 2002 {Act 54 of 2002) (hereinafter referred 1o as "the Act™)
and In exerclse of powers conferred under Section 13 (12) read with Aule 3 of
the Sacurity Interest [Enforcement] Rules 2002, issued a Demand Motice dated
29.09.2023 caling upon the Berewer M5, Shreell Foods, Mr Arjun C. Vidyarthi
& Mrs. Alka C. Vidyarthi to repay the amownt menticned i the nofice, being
v 16,81,205.02 (Rs. One Shnieen Lakhs Eighlty One Thousand Two Hundred
Five & Two Paisa Only} within &0 days from the date of receipt of the said notice.
The borrower having falled to repay the amount, rotlce s hereby glven to the
borrower and the Public in General that the undersigned has Taken Possession
af the propey described herein Delow 0 exercise of powers comnleéred on him e
under section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this
5" day of March of the year 2024,
The borrower in particular and the Public in General are hereby cautionsd no
to ceal with the peoperty and any dealings with the property will be subject 1o the
charge of Canara Bank for an amount of ¥ 16,81,205.02 and interast thereon.
The borrower's attention is invited to the pravisions of Secticn 13 (B) of the Act, in
respact of time available, to redeem the secured assats.

Description of the Immovable Property

All that part & parcel of the property cansisting of Apartment Mo, 201 an the o0l
Fraor in the bailding known as MITRAKUNY, constrected on the pisce of land
Being M. 1L T, Plot, No. 81-A in central Avenue Road, Section I, Scheme of Nagpur
Impravemesnt Trust, West Precint Layout, Circle Mo, 16/22 bearing Muncipal Howss
MNo. 353, Ward Mo, 35, City Survey Mo, 268, Sheet Mo, 171, Mauza Nagpur situated
atl Gandhibagh, Central Avenue Road, Magpur in Sy. Mo [ City ar Town Sureey Mo,
! Khasra Mo, 266 with in the Registration Sub-District Magpur and District Nagpur,
AND Flat Mo. G-1 & G-2 on the Ground Floor in the building “SMITA NIWAS
[BUILDING™ Situated at Plot No. 110, Ward No. 75, KH. Mo, 84, Mauza Bhamti
(FParsodi] Magpur and admeasuring about 44.43 S5q. Mirs. and 3588 Sq. Mtrs.
in the layvout of Swawlambs Sahakar Gruh Mirman Sanstha Limited, MMC House
Mo. 188110, Ram Mandir Road, Swawlambi Magar, Magpur belonging to M/s.
[Moor Les Inc. acting Thn:nugh its Propaiater Mrs, Alka C. Vidyarthd in Sy, Na. 7 Clty
or Town Survey No. | Khasra Mo, 84 with in the Registration Sulb-District Magpur

and District Magpur, _
sdf-

Date :05.03.2024 Authorised Officer

Placa: Mumbai Canara Bank
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3 P Road Branch, Mumbal Zone, Shnp Mo, 3, 12! Floor, Rushath Apartmant CHS, Lid,
Dr. R B Roy Marg, Cpo. Harkishandas Hespagl, Mumbai - £
Tele: 23882353, E-mail; bom&7@mahabank,.con
Head Office: Lakmangal 1501, Shivajinagar, Pune - 5

POSSESSION NOTICE (Forlmmoveaide Froperty) [FRube 8 (1))

Whereas, the Autharized Officar of Bank of Maharashba under Sacuritizaton & Beconstruction of
Financial Assals and Enforcement of Secunty Intarest fct, 2002 & in exercise of powers
conferred under Saction 13 (4] and 13012} ofthe said Act resd with Rule 3 of fhe Sacurity Inferast
({Enforcement) Rules, 2002 has izsved a Demand MNotice dated 02.12.2023 under Section 131(2)
calling upon 1. Mis. 3ai Freight (Borrower), Mr. Rajesh sio Madhukar Patkar (Borrower) ,
3.Mrs. Sangita, wio Rajesh Patkar (Guarantor] to repay the amount mantionad in the nofice
baing oulstanding of Re, 1,12,24,851.00 plus unappied mierest uplo 30.11.2023 and inferast
{haratn, iogathar with interas! therson al confraciual rate [s) and incidantal expanseas, cosls,
charges incured Mo be incuraed within 60 days from the date of receipt of the said nofices

The Borrowar 1. Mis. Sai Freight (Borrower) 2. Mr. Rajesh, Slo Madhukar Patkar (Borrower)
,34.Mrs. Sangita, Wio Rajesh Patkar|Guarantor) having failed to repay the cutsianding amount
Mofice is hereby given io the Barrpwer and Co Bomower mendicned hergingbove in particular and
to the public in general that B Authorized Officer of Bank of Maharashira has laken Symbolic
Possession of the properties daserbed hersin below in terms of the powers the powar confemed
on him under Section 13H4) of Act read with rule 8 of the Security Infenast Erforcement Rules
2002 anthis 02.03,2024,

The Bomower in particular, Guarantor and the Public in general is hereby cautioned nof to deal
with the property and any dealings with the aforesaid property will be subject to the change of the
Bank of Maharashbra for an amount mentioned above. The Bomowars allentian is invited o the
provisions af sub-seclion 8 of saction 13 of the Act in respsct of tme ayailable, 1o redeam the
secured assat

Description Of The Property
1104, Dbz Tara CHE Lid,, Hiranandand Est Asakwan, Barival, Mumbgi - 400066 Sl
Chief Manager & Authorized Officer
Date: 02.03.2024 5 P Road Branch
Place : Mumbai Bank of Maharashira

FOR THE ATTENTION OF THE CREDITORS OF
SHOBHA ASARS PRIVATE LIMITED

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
[Ingolvaney Resalution Process for Carporale Persons) Regulations, 2016)

16" Road, Bandra (West), Mumbai-400 050, MH. - Contact No. : 9663609027

shauld be uploaded electrankcally up ta

10,45 hrs. on 26/03/2024 on the
above mentioned websale and will be
apemed afber 11.00 hes. on 26032024
Office Address : Deputy Chiaf Enginesr
{C) Central Raitway, Panvel Office, 4th
Floor, Opposite Balaji Aangan, Mear Orion
Mall, Panwel - 410208, PhoneBE28119253,

=7z
1

ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED

{formery known as OAIS Auto Financial Services Limited) (4 Subsidiary of ORIX Auto Infrastructure Sendces Limited)
Regd. Office : Plot Mo. 94, Marcl Co-operative Industrial Estate, Andheri-Kurla Road, Andheri (E). Murnbai - 400 059
Tel.: + 91 22 2859 5093 /6707 0100 | Fax: #91 22 2652 8540
Emall; infoi@orixindia.com | www.orindia.com | CIN: UT4800MH2006PLC 163037

dotel 3 Canara Bank</\

I | refii synascate I
Mumbai Bandra West-1l BRANCH {DP CODE 15073) : Silva Bode TPS (I,
16" Road, Bandra (West), Mumbai-400 050, MH. =Contact No. : 3663609027

POSSESSION NOTICE ISECTION 131(4)1
Whereas: The undersigned being the Authorised Officer of the Canara Bank
wnder Securifisation And Reconstruction ol Financial Assels and Endorcemant af
Securty Inferest Act, 2002 (Act 54 of 2002) (hereinatter refarmed o as "the Act") and
i eercise of powers confarmad under Saction 13 (12) nead with Buls 3 of tha Sacurity
Imterest (Enforcement] Rules 2002 lssused a Demand Motice dated 01.11.2023
calling upon the Borower M/s, The Great Indian Meals Pvt. Ltd., Mr. Arjun C.
Vidyarthi, Mrs. Alka C. Vidyarthi and Guarantar Mr. Chandrakant Thakurdas
Vidyarthi to repay the amount mantioned in the notice, being ¥ 1,40,96,890.01
(Rs. One Crore Fourty Lakhs Minety Six Thousand Eight Hundred Ninety and
One Paisa Only) within 80 days from the date of receipt of the said notice,
The borower having falled to repay the amount, notice is hereby given to the
borrgwier and the Public in General that the undersigned has Taken Possession
of the property described haeran belaw in exercise of powers conferred on him )/ her
undar sectian 13 (@) of the said Act, read with Rule 8 & 9 of the said Aule on this
5™ day of March of the year 2024,
Tha borrower in particular and the Public in General are hersby cautioned nod
1o deal with the property and any dealings with the property will be subject o the
charge of Canara Bank for an amount of T 1,40,96,890.01 and intarest therecn.
The borower's attention |s Invited to the provisions of Section 13 (8) of the Act, in
respect of fime available, to redeem the secured assets.

Description of the Immovable Property

All that part & parcel of the property consisting of Apariment Mo. 201 an the |
Fraor in b bulldirg known as MITRAKUND, consirected on the pece ol land
being M. I. T. Plat, Ma. 81-A in central Avenue Road, Section I, Scheme of Magpur
Impravemant Trust, West Precint Layoud, Circle Mo, 16/22 bearing Muncipal House
Mo. 353 Ward Mao. 35, City Survey Mo. 266, Sheet Mo, 171, Meuza Magpur situated
al Gandhibagh, Central Avenue Boad, Magpur in Sy, Ma, | City or Town Sureay
Mo, [ Khasra Mo, 268 with in the Regn. Sub-Dist, Magpur & Dist. Magpur AMD Flat
Mo (3-1 & G-2 on 1he Grownd Fleor in iha bulding “SMITA NIWAS BUILDING™
Siugted af Piot No, 110, Ward Mo, 75 KH. No. 84, Mauza Bhamti {Parsodi)
Magpur and admeasuring aboul 44.43 54, Mirs. and 35.89 5q. Mirs. in the layoul
of Swawlambl Sahakari Gruh Mirman Sanstha Limited, NMC House Mo, 1880110,
Rami Mandir Road, Swawlambd Nagas Magpur belonging 1o M's. Moor Lee Inc.
acting Through its Proprieter Mrs, Alka C. Vidyarthi in Sy, Mo, | Gity or Town Survey
Mo. | Khasra Mo, 84 with in the Ragn. Sub-Dist. Magpur & Dist. Magpur.

Edll'_
Date 05.03.2024 Authoriged Oficar
Flace: Mumbai Canara Bank

RELEVANT PARTICULARS
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| & et ¢ registened
4. | Comorate identity Mo,/ Limited Litifty

| Merifictian Mo, of comorte detior
E, | Acdress of the meisened offios and

| prinepal office: (F any) of corporeis

El].'!-l'ﬂ‘.:.lﬁ!uhlmmiﬁ?.l

[ Pl M, 4011,/402 4th Floar, Prasad Charrbers, Taln Road
| M2 Chawri Roesd (Enest), Opers Houso, Girgaon

| detpior o | Mumiai Murnbai City MH 400004 IN
B | Inschency commencermant data in 17th Fabnuary, 2023
| respect of comonate debiar | A Appeal beanng CAATHIRE) Mo 230 was fied by

| suEpended boerd hefiore MCLAT which vide &= ordar

| dated 15t Mersh 2023 and directed the undersigned nof
| 0 proceed further with CIRP process with respect 1o thia
| Corporate Deltor,

The aaid Appeal was aliowed on acooun] of Setilerent

| Evestvemser peartiess and CIRP ander datesd 17th Febiary
02 E v s e by Horbile NCLAT,

Thee Crg, Petitiomeer feshit Perted aand Mimyur Shash, Partiners
| cof Winkupy ficd

LA, poaring 2940 of 2023 for restomation and demssal of
| Appaal on accout of breach of settlement sgreement.

| The said LA, for restoretion vas. allowed vide Omder oated
| &kh Feinuary 2024 and subsequenty wide orar dated
A March 20 demissad the Appaal tharelty resiing.
| the IRP with reapect 1o the Corporsie Debion

Harce, CRP would be deamed 1o corsinencs from Sth

| P 202 i Hor ble MICLAT disressad the Appnaal
{and resstoed thie CIRP prooess wilh respect (o the

g a .. | Corporate: Detiior.

7. | Estimatesd cate of closune of inschency | 15t Septernber, 2004 (Being 150 days from the
|Resobtion Process | Irsaiveincy Comemencement Date)

g [Mame and regismation numbar of the. | MANISHS SANISY AGRIOMAL
Insohvency Professional acting as | 1P Pda

| Interim Resoluticn Professional rE!-Eﬂ-I.r PN PR OO 0 G0, 1 2530
o | Ackdress and e-mall of the Inenm | Mamisha & Associates, 238 Shrram Towars Mear WIT,

| Resolution Professional, 86 regisiened | Sadar, Nagpur, Maharashira 440001

|with the Boand | mtalstEyanea com
101 Adkdress, and e-mail B be e for | Wdamiziha & Asspciates, 238 Shifram Towers MNear MNIT

| coresponidence wilh he Fedm | Sadar, Nagpur, 440001 Maharpshira

| Fesidulion Prolissionsl 1 Emgil i shobhassarsipBgmailoom ;
17 Lot chantes For 5 ||:r|1.',n|,:-n of claimrs :I.E:Ih Marct 2034 {beingid |h:r; frewms Gith March 2024

Iw e el OF reneiph of thee S oreler of NCALT I:l_.I R

12) | Cersis of credrors, i any, under ciouse | Based on limited information, thes & no chess ol

ik of subksaction (64 of section 1. | Credines undier Soction 21B8KE)

|ascariained by the inkenim reschution |
_professional
13, Mames of Insokency Professonals

| identitied 1o et a3 Authortsed

| Represeniative of aredion in a clss

| {Three: nemes for each dass)
1445 Refesant Forrs and

{1 Detads of aufhorized

reanresenbat e e avslable al

| Mot Appicabie

weu firik () The refesant fors can be downiaased from @
| Intigase, i geeeing P idownloacks
| o Mot Appicable

Matice s hereby given that the National Company Law Tribunal has orderaed ihe
cormmencement of & corporate insphency resalution process of the SHOBHA

PRIVATE LIMITED on 17th Feburary 2023.

An Appeal baarng CAATI(INS] No. 230 was filed by swspended board before MELAT which
widke itg order dated 15t March 2023 and direcied the undarsignad nol to procead Turihes
with CIRP process with respect to the Corporate Debtor,

The =said Appeal was allowed on account of settlament betwean parties and CIRP order dated
17ih February 2023 wes 86t aside by Hon'bée NCLAT, Vide theirorder dated 1st Manch 2023,
The Org, Petitioner ashit Paled and Kepor Shah, Pariners of Winkey filed LA, bearing 2940 of
2023 for restoration in RCLAT and dismizsal of Appeal on account of breach of settlerment
agreement. The sald LA, for restoration was allowsed vide Order dated Sth Februany 20024 and
subseguenily wide cader dated dth March 2024 diamissad the Appeal thenaby restoring the
CIRF with respisct B0 Ehe Corporate Dabilos,

Henca, CIRP would be dearmed to commance from 4th March 2024 when Hon'ble MCLAT
dizmizsedthe Appeal and restorad the CIRP process with respect 1o the Corporate Dettorn.
The creditors of SHOBHA ASARS PRIVATE LINITED |, are hereby calied upon 10 subemit thei
clivims with proof onor before 18th March, 2024 to the interim resolution professional at the
addrass mentionad against entry Mo, 10,

The financial creditors shall subrmit their claims with proof by electronic means ondy.

Al olthar crediters mgysubiril The ciaims with pooolin peeson, By past o by electronic meaans.
& financial creditor belonging 10 a class, as listed against the entry Mo, 12, shall indicate its
choice of authorized reprasantative fram among the three insolency prafessionals listed
against entry Moo 13 10 Bct as authorized representative of the class in Foom CA-hot
Applicatile

Surbmission of false or misheading proofs of claimshall attract penatties,

Diate: SthMarnch, 20024 Place: Nagpur

Manisha Sanjay Agrawal Interim R utionProfess

Irs thee rmatner of  SHOBHA ASARS PRIVATE LIMITED

Registration No. IBELIPA-D03MPA-ICAIN-0024 1/ 2018-200 12836

Email vitigrmai com Important
Note for Tenderers : a) Prospaclive
Tendarar!s are advised that befora
tendering their offer electronically. they
should refer to the Tender details
regarding terms and conditicns, efsgibility
erileria, mode of submisson of cost of
EMD & tendered document. b) Cenlral
Railway has recently ntroduced systam
af "e-bendering™. All intending Tendsrers
nead to first register with IREFS website
wwiw.ireps.govin e} Tender documents
and comgendum issued fromm tinme fo time
are available on the above website al

APPENDIX- IV-A [See proviso to rule 8(6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Sale Notice for sale of Immovable Assets under the Sscuritzation and Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002 read with proviso to Rute 8 (6) of the Security Interest (Enforcement) Rules, 2002

Motice is hereby given to the public in general and in particular to the Borrower (5) and Guarantor {5} that the befow described
immovable property mortgaged/charged ta the Secured Creditor, the physical possession of which has been taken by the Authonised
Officer of Orix Leasing & Financial Services India Ltd., will be sold through public auction on “AS ISWHERE |15", “AS IS WHAT 15" and
"WHATEVER THERE IS BASIS® on 10.04.2024 for recovery of amount as mentioned herein below due to Onx Leasing & Financial
Sernvices India Lid. from borrowers and co-borrowers as mentioned herein below. The Keserve Price will be as mentioned herein
below and the Eamest Money Deposit (EMD) will be as mentioned herein below,

ast 15 days in advance of cpening

Tender and may be seen on this websits, | || NAME OF THE BORROWERS RESERVE PRICE (INR)
TENDER NOTICE No. DYCECPNVL- AND CO-BORROWERS DETAILS OF PROPERTY EMD
02_2024 DATED 01/03/2024 OUTSTANDING AMOUNT
Dy.Chief Engineer (C), Panvel DEMAND NOTICE DATE BID INCREASE AMOUNT
O PN R TR R T = T W | ||+ Mis Hemraj Devkarandas  |Commercial Premises Being Unit No. 3, Bearing Survey INR 5,20,00,000/-

Metals & Minerals Limited

* Mr. Vinit Vijay Agrawal C.T.S. No. 527, 52711, New C.T.5. No. 527/A & 52718, The ™ Earngst Money Deposit 10%
* Mrs. Ayushi Vinit Agrawal |Entina Third Floos, Admeasuring 2450 5q. FL., Carpat Area INR 52 00 000/-
Along With Th of U Of Common P, of v T
SELEEL I G L g e The Third Floar & The Bulilis Lol i, Lk Bt —rvpas Fhty TworLac ).
Sr. Divisional Electrical Engineer/TRDY S = arm Complex, Lok Bharli Road, Siuated At Vilage Marcl Bid ll'lk':l'ﬂﬂ'i!ﬂf Amount 50.000/-
Chakradharpur acting for & on behalf of e e g0a1  |Taluka Andheri (East), Mumbai, Maharasira - 400059, And (Fifty Thousand Onily)

The Prasident of India invites e-tender as
mentioned below : Tenders are due o open
on 28032024 at 15.30 hrs. The manual

Mo, G0, Hissa Mo, &-A & Survey Noo 60, Hissa No. 4-B [ (Rupees Five Crore Twenty Lac Only)

As Bounded By East : By Lok Bharti Complex B1 & B2,
West : By Open Plot Under Construction, North : By Lok
Bharti Road Chanakya Building, South : By Open Plot

offers are not alowed against this tender Mr. Suchir Pathars
and any such manwal offer received shall] ||, Hl‘;i- Harshada Suchir

Valwe ; ¥ 10,710,297 _60. EMD ;¥ 21.400/-.
2. CGKP-D-642-VANDE-BHARAT. OHE

Flat Mo, 1302, 13th Floor, Admeasuering 825 Sq. Ft. Of INR 2,38,00,000/- (Rupees Two Crore
Carpet Area And 980 Sq. Ft. Of Built-up Area, Along With

b gnanel, M. Ne., TancarNotioa Nu: | || pajing Open Terrace Admeasuring 500 Sq. FL, Situated A Radhal Eamest Money Deposit 10%

and Name of the wurk.-ffra as follows : .1. * Mi's Venture Travels Vishweshwar Co-0p, Hsg. Soc. Lid., Marsingh Lane, 5. Nof  |ug 23,80,000/- {Rupees Twenty
CKP-D-60T-1T-CBSA. Hiring of 1 T capacily INR 1.76.36.705.02- 48, HissaNo. 4, CTS No. 507-a, 507a(1 To 15), 507-8.507-  Three Lac Eighty Thousand Cnly)
HLICK FOF- oty Yoy fnhaett aver e As On 23.01.2024 ¢ & 507-D Of Village Maiad (N). Malad (W), Mumbai-——2-s = = un'_lmur
RECichon b SR BB e D Notice Data.|4000064, And As Bounded By : East : By Bansi Parkl ”:#';"‘T'm"""““d’h i
e 5 GEEITHUANA g T 16112018 |Bldg, West : By Narsingh Lane, North : By Darshan ( usand Only)

Apt., South : By Narsingh Lane. [There Are Society
Encumbrances To The Tune OfInr 9,88, 371/-].

Thirty Eight Lac Only)

madification work in connadlion with
development of maintenance facikity for

For detailed terms and condiions of the sale, pleasa refer to the link provided in the wabsite of ORIX Leasing & Financial Services
India Ltd., i.a. hitps2iwww.OR1Xindia.com/leasing. php or may contact Authoriged Officer Mr. Abdullatif Patel (Contact Details: +91-

"“Wande-Bharat Trains™ al Tatanagar of
Chakradharpur Division. Tender Value : 3
1,04.89473.67. EMD : ¥ 20,25,006/-, 3.
CKP-D-633-CTR. Elecl{TED]} works in

connection with through sleeper renewai | | Date : 05.03.2024

S819075566) during the working hours from Monday to Saturday

Sdl-
Authorised officer
ORIX Leasing & Financial Services India Limited

SUPRA PACIFIC FINANCIAL SERVICES LIMITED
CIM: LL74140MH1986PLC038547
Dreamax Hesght, Shop Mo, |, First tloer, Upadhway Compeund. iz Mata Roao
Mear PumpHowsa, &ndhan Easl Chaksla Midc, Mumbai, Mumbai, Maharashére, India, 00083
Phoneda4- 6735544 Emall: cs@suprapacfc.oom Websie: www suprapacihic.com
NOTICE OF THE EXTRA ORDINARY GENERAL MEETING

Medice is heraby gyven that the Extra Ordinary Genesal Maaling (EGM) of Members of Supra Pacilic
Financaf Senvigas Limited wil b2 held on Wednesday, 2™ March, 2024 at 11.00 am through Vidso
Cordarancing (YL or Cihar Awdio Yisual Means [CRAVM') & rarsas] the busnass sal oul in fhe
riatice for the EGM, in compliarcs with appicable provisions of Saction 100 and 106 of the Companies
Acd, 203 read wilh the Campanias [Maragement and Adminisiration) Aules 2014, e raad with the
Gaparal Circutar Mos, 1442020 dated Apnil 8, 5030, 1702030 dated April 13, 2020, followsad by
Gangral Cireular Mas, 2002020 dated May 5, 2020, and subsaquant cinculans issued in this regard
the lalest being Q3025 dated Segtember 25, 2083 issued by the Ministrg of Comporate Alairs izsued
by e Ministy of Gorporafa Alfars, Government aof India (MMCGA Girculars™), and rakavant provesions
ol SEB! (Listing Obfigations and Disglosure Requirements), 2015, and other applicable prosisions. of
ther Act. ndes crculars, and notificatiors issusd (bansundar, fram lima fo Bma, witholl The persanal
presence of the members at fhe meeting to ransact the businesses as set aut in 1he Kolice convaning
EGM circulabad lor convening tha EGIM

FORMB
PUBLIC ANNOUNCEMENT

(Regulation 12 of the nsolvency and Bankruptcy Board of Indlia
{Liguitiation Profess) Reguialions, 2006
FOR THE ATTENTION OF THE STAKEHOLDERS OF
DEBTONE CORPORATE ADVISORY PRIVATE LIMITED

SiMNo | Agenda lbem:

1 Te cansidar issue creale and alled 4,78.980 equity sharas b promobar ard non-promciar
ipubiich on preferential basis,

The Company on 5 Manch 3024 compleded The dspalch of the Notice of the EGM by electronic
means 1o those members whose amal s are registered in the recard of depos#anies for s2sking their
consent by way of Special Resolution for matiers set oul in the EGM Notce. Members whose names
appear in the Repister of Members as on Cuiolf data ara antitled to vobe on the Rasolutiors set forth
I the EGM Notioz, The woling dghts shad De in praperion to the pald-up equity shamss held by them
as on Cul-aff data. A parson wha = nol 8 mambear as an cut-off date shal traat the EGM Mosice far
Infarmaticn purpase anly, The Board of Directors has appailed M, Vivessumarn, Practicing Compary
Sacnelary as the Sondiner for canducling the a-woting procass in & fair and trarsparant manner.

In complianca with the MCA circulars, the company has proviced the faciity to tha members 1o cast
thiir soles eectoncaly. The company has engaged S sanicas of COSL % RaclRale ot e=valing
to enable the membars o cast thair voies electranically. The Woling righls of fhe members shall be
reckined on he Gud-0f date e 200032024, E-waling laciliy will be available & the websita,
vewrwy evolingindia com, Voting process through e-wating shall commence an 24" March, 2024 at
9:00 arm. and shal and on 26" March 2024 at 500 pm. The remoda a-voding Laclity wil be disabled
far weting by COEL upon expiy of the aforesad woling period. The membars who have nat cast their
yoda through rerncbe e-woding shall s elgble 1o cast Ihair vale though 1ba ewning spstem available
during the EGM. The nesuk af the EGM wil b2 annauncad by the Chaiman or & person suthorized
by him on or befans 287 March, 2024 al the Registarad Ofice ol the Campany, The nesull will akso
ba uplapded on the website of the company 2nd wil lso be inimated in BSE,

in caza you have ary quenas or ssu8s regarding e-valing, or any membsr 85 on cubaff date has not
received Mo EGM notce wou meny wrta [0 cs8 suprapaciic.com,

For Supea Pacilic Financial Sesvicas Limited
5d-

Leana fernhureath

Company Sacalary

Place - Mumbai
Date - 05.003.2024

{(Prmany) TSRIF), Complate Track Renewa

PARTICULARS

SrNo. DETAILS
1| Wame of Corporate Debior
2
3

| Debtone Corporate Advisory Private Limited
Date of 1r'.n:~u-r].'u:lrafu:ln |:|Ti:|:|r|:-:|rﬁ1:e [ 27th July, 2013

Debtar

| Awrthority under which Corporate | ROC- Mumbai
| Debtor is incorporated,/registared |
4. | Corporate Identity Mo ¢ Limdted U1 30OMHIOLIPTCRAE 280

Liahilityldentilication Mo, of
| corporate debior
5. | Address of the regstared office and
principal office (if any} of corporate
| debior
B | Date of chosure of Insohsendy
| Resolution Process
7. | Liguidation commencement date
of Corporate Debtor
B | “qﬂll'r& and H.r'@,‘;'-tr.éhl:i.t]l'l r'||J|'|:|I5¢r -:]f
thi: Insohency Professonal acting
as liguidatar
O. | Address and E-rnad of the Liguidator, |
A registered with the Boand

| 404, &th Floar. Kaveri Complex, Bahind
Holiday inn, Jagannath Mandir Rosd,

; Sakinaks, Masmbead - 400 072

| 29.02.2024

| 01.03.2024 {NCLT order copy made avadable /
| uploaded on website on 11111 Mar..h 2-!].-."3'-

| Mamish Lalji Qe

| BB/ IPADOLAP-POZS06,2021-2022/ 13797

205-4, 2nd Floos, Fiot Mo 408, Hiren Light

Industrial Estaie, Bhagoy Keer Marg, Neai

| Parddse Cinema, Maham Mumbsai Ciy,

| Maharashtra 400016

| Emnail ip.dawdamanish@gmail.com

| A05-4, End Floors, Piot Mo 408, Hiren Light
Incusirisl Esiate, Bhagog Reer Marg, Mear

| Paradise Cinema, Maham Mumbai Ciy,
Maharashtra 400016

| Process Emait liquidator.deapiigmall.com

| 0, 04,2024

10, | Address and E-ma 1o De used
o Gorresponden oe with the
Liguidator

i | Last date Tor subemigsion of claims

Motice |s heraby given that the Mational Company Law Tribunal Mumbal Bench has orderad
the commancement of liquidation of the Debtone Corporate Advisory Private Limited on
Ol 05320024,

The stakehaldars of Deblane Corporate Advisory Private Limited are hereby called upon ta
suimit their claims with proof on or before 04042024 to the liguidator at the address
rrenticned against itarm Mo, 10

The Rinandial creditors shall subeil their claims with prodd by elecironic means anly, Al other
craditors may submit the claims with the proafin person, by post or by alectronic means.
Sulbmission of false or misleading proof of elaims shall attract panatties,

Marme and signature of liguidator : Manish Lalji Dawda

Diate and place : 0503 2024, Mumbal

Manish Lalji Dawda

Liguidator of Deblons Conporate Advisory Private Limited

IBE IPAOC]L AIP-POZEOGES 202 1- 2022/ 13797

AFAC AR 13797 /02170724 /105908 valid wp-te 17.07. 2024

secondary CTR(S), through Rail Renewal
Primary THEIF)] Through Fail Henewal
secondary TRE(S), complete track rerewal
Primary CTRIP} In different section of
Chakradharpur Divigion, Tender Value : ¥
191,96 716.21. EMD : ¥ 246,000/, Date
& Time of Opening of tender : 29 03 2074
at 15,30 hes, for each. Completion Perlod:
24 muaniths for 51, Mo, 1, 09 months for S|
Mo, & and 12 months for 81 No, 3. Place
of opening of e-tender @ Sr. Divisional
Electrical Engineen TRD! South Eastern
Railway. Date and time of closing of
tender ; 15.00 hrs, of 20.03.2024. Date
and thme of opening of tender | 1530 hrs,
of 20.03, 2024, E-tender can be wiewed at
website hitp:/lwww.ireps_gov.in The
tenderar/bidders mast hawe Cless-lil Digital
Eignature Certificate & must be registerad

apni wa bonk

discharged your liabilities.

£ revesvk RBL BANK LTD.

Administrative Office: 15l Lane, Shahupuri, Kolhapur - 416001,
Branch office at: REL Bank LId. %th Floor, Techniplex-l, Off Vieer Savarkar Flyover, Goregaon (West) Mumbai-200 062

Securitisation Notice under S. 13(2) of SARFAESI Act, 2002,

We, RBL Bank Limited the secured creditor of Applicant & Co-Applicant mentioned in below mentioned
columns, do hereby inform you all that your account has been classified as Non-performing Account
(NPA) in pursuant to the defaults in making payment / repayment of principal and interest and the
amoaunt mentioned in the below mentioned columns is now due and payable by you as on the date of the
notice, together with further interest thereon to RBL Bank Ltd. In spite of our repeated demands, you
have failed and neglected to make payment / amount({s) cutstanding in your account(s) and you have not

We, therefore, issued notice under section 13(2) of Chapter lll of the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, demanding payment of the amounts
tagether with further interest applicable at the contracted rates, costs, charges, other moneys to
discharge your liabilities in full within 80 days from the date of the notice.

THE NATIONAL COMPANY LAW TRIBUNAL

MUMEBAI BENCH - |
PUELIC NOTICE

{Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MRS. NAVAL KANJI GADA

THE NATIONAL COMPANY LAW TRIBUNAL

MUMEBAI BENCH - |

PUBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MRS. ANJU DHIRAJ] GADA

RELEVA

RELEVANT |

NT PARTICULARS
1. | Name of the Debtor M= Menval Kanji Gada

PARTICULARS
Mame of the Delor Mrs. Anju Dinraj Gada

=

2| Address of tha Deblor 1. 60414, Mamta spartment, MG Road, LT
MNagar, Road Mo, 3, Goregaon (West), Mumbai,
MMahasashira 00062

2. 3rd Floor, 173,174, Sejal Encasa, Opo.

Bata Showsoom, 5.V Road, Kandisal (West),

on IREPS Portal. Only registered
tenderer/bidders can paricipate on E-

Loan Account Nos., Name of the Borrowers, 13(2)
Notice details and Symbolic Possession Date

Mortgaged Property Details

tendering. All relevant paper must bea
uploaded at the time of participating in

e-tendering. (pr-1z01)| |Mertgagor)

CLASSIFIED CENTRES IN MUMBAI | |Address of Correspondence

Beejay Ads,

Opera House

Phone : 23692926 / 56051035. Thane 421301.
Color Spot,

Byculla (E),

Phone : 23748048 | 23714748.

FCA Communications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

Loan Amount : Rs.12,04,578/-,
NPA Date: 30/06/2023
13(2) Notice dated: 23/02/2024.

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 | 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

1)Mr. Devram Sakharam Choudhari (Applicant &
2)Mrs. Vrushali Devram Choudhari (Co-Applicant)
1) At Danbav Po. Phalegoan Taluka Kalyan Danbav
2)Flat No. 002 Ground Floor, Building A Wing B,
Diamond Apartment, Nr. Shiv sena shaka/ Nr R K

Palavi School, Bhiwandi, Thane 421101.
Loan Account Mo. 809002820506

13{2) Notice amount: Rs. 11,77,277.47/-

Description of Mortgage Property

Property owned by: Devram Sakharam
Choudhari

All piece and parcel of Residential Property
bearing Flat Ne.002, on Ground Floor,
admeasuring about 555.00 sq. ft., Carpet area i.e.
51.57 Sqg. Mtrs., in building “A" Wing “B", in the
building known as, 'Diamond Apartment',
constructed on land bearing N.A. land Survey No.
13%/3 adm. Lying and being and situated Village
Padgha, Taluka Bhiwandi District Thane 421101,
building is bounded and surrounded by..

On or towards East - Kimya Apts, On or towards
South - Internal Road, On or towards West - U/C
Building, On or towards Morth - Open Plot

Mumibai 200067
3. | Inzolvency commencement date | 27022024
im respect of the Debior [Recaipt of order copy — 29,02 2024)
4, | Estimated date of closure of 2T0E 2024

iresahancy resalution process

£, | Mame and registration number
o the insohency professional
actlng as resalution prl:ufas.s.mnal

fir. Vikram Bhatnagar
(IBEL|IPAOOS/ IPNDOLES 20182009/ 12197)

6. | Address and e-mail of the 1412, Feal Tech Park, Sector 30 A, Vashi,
resalution professional, &5 Opposite Vashi Station, Mewi Murmbai,
registerad with the Board Maharashira 400703

vikrambhatnagar20028vahoo.com

7. | Address and emall to be used | 1412, 14h Floor, Real Tech Park, Sector 30 A4,

for comespondencea with the Wershi, Opposite Vashi Station, Mai Mumbsi,
resolution profiessional Maharashtra 400703
pirp.navalgadaBEBancoras. oom
£ | Last date for submission of 2T03.2024

clairms

Mani’s Agencies,
Opp.G.PO., Fort.
Phone : 2263 00232.
Mobile : 9892091257.

Manrnjyot Ads,

Currey Road (E)
Phone : 24700338.
Mobile : 9820460262.

OM Sai Ram Advig.,
Currery Road
Mobile: 9967375573

Pinto Advertising,
Mazagaon,

Phone : 23701070.
Mobile : 9869040181.

Premier Advertisers
Mumbai Central
Mobile: 9819891116

Place: Mumbai
Date : D6/03/2024

L. Sarjan Adverttsl

exp.epapr.in

Now the authorized officer of RBL Bank Ltd. do hereby publish the contents of the above demand notice
as provided under the Rules for discharge your liabilities in full, failing which, we shall, without any further
reference, be canstrained to enforce the above-mentioned security created by you in our favour by
exarcising any or all the rights given under the said Act.

Please note that this publication is made without prejudice to such rights and remedies as are available
to RBL Bank against the borrower and the guarantors of the said financial under law. You are turther
requested to note that as per section13(13) of the said Act, you are restrained/prohibited from disposing
of or dealing with the above security or transferring by way of sale, lease or otherwise of above secured
asset, without our prior written consent,

Sd/-
Authorised Officar

Abhay Nikam, REL Bank Ltd.

4. | Relevant claim Forms Web link: https,Tbbigoyin/home/downinads

2. | Address of the Debtor 1 1404,5/6, Agarwal Residency, Wing - C.
Shankar Lane, Kandsali (West),

Mumbsai - 400087

2. 503, Sars Sadan, Gambers Estate, Behind
sanfar Furmituré, 5V Road, Malksd (West),
Mumbai - 400084

3, 3nd Floge, 1737174, Sefal Encasa, Opp, Bata

Showroom, 5. V. Rioad, Bandieal (West),

Mumbak $00067
3. | Insolvency commencamant date | 27022024
in respect of the Debior [Receipt of order - 29,02 2024)
4. | Estirmated date of closure of 27082024
insohvensy resclution process

B, | Mame and regestration mumber
of the insolvancy professional
acting as resohtion professional
&, | Address and email of the
resolution professional, as
registened with the Boand

IWIr. Vikrarn Bratnagar
(IE8I/PA-D03/P-NO0183,/2018 2018,/12157)

1412, Real Tech Park, Sector 30 A, Vashi,
Opposite Vashi Station, Mavi Mumbai,
Maharshie 400703
vikrambhatnagar2 002 Eyahooncom:

7 | Address and el 1o be used
for comespondance with the

1412, 1dth Fioor, Resst Tech Park, Sector 30 &,
Vashi, Cpposite Vashi Station, Nawi Bumbai,

resalution professional Maharsshtra 400703
pirpaanjugadaEancomrs oom
&, | Last date for submission of 2032024

daims

Motice is hereby given that the Mational Company Law Tribunal, Mumbai Beneh -
| has vide C.P.{1B) Na. 558/ MB/2021 orderad the commencemeant of insohancy
resclution process of Mrs. Naval Kanji Gada on 27.02.2024,

The creditors of Mrs. Naval Kanji Gada are hereby called upon to submit thelr
clatms on or before 27.03.2024 10 the resolution professional at the address
mentioned agalnstentry No. 7.
The creditors may subamit their claims by electronic communication or through
courier, speed postor registered letter,
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Mr. Vikram Bhatnagar
IBBI Registration No.: IBEl/IPA-OO3/IP-MODLES/2018-2019,/12197
Date: 06.03.2024
Place: Mumbai

o | Refsvant clam Foms Wizh link: hitps:/ibbi.govin/home/downloads

MNotice is heraby given that the Mational Company Law Tribunal, BMumbai Bench - |
has vide C.P (IB) Mo, 557/MB/2021 ordered the commencement of Insolvency
resolution process of Mrs, Anju Dihira) Gada on 27.02,2024,

The creditors of Mrs, Anju Dhira) Gada are hereby called upon 1o submit thedr
claims an or bétore 2V.03.2024 o the resolution professional at the address
mentioned against entry Mo, 7.

Thi creditors may submil their claims by electronic cemmunication or through
courier, speed post or registered letter,

Submission of false or misleading proofs of claim shall attract penalties.

s/
Mr. Vikram Bhatnagar

IBEI Registratlon No.: IBEL/IPA-Q03AP-MNO0LES2018-2019/1 2157
Date: 06.03.2024

Plasce: Mumbai
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Sealed tenders are invited from qualified and
reputed Contractors, who have executed repairs
works to quote for Waterproofing, Repairs,
Plumbing, Painting and Allied works of:

PRAMAN HEIGHTS CHS

Praman Heights, Charni Road Raiway Station,
(East), Zaobawadi, Thakurdwar, Bhuleshwar
Divison, JSS Road, Mumbai - 400002
Tenders forms are available from the
Consultants Office. Project Management
Consultant: GANESH CHOUGULE
Shree Sai Krupa CHS, Sector - 23,
Juinagar Navi - Mumbai - 400705,
From 06/03/2024 to 11/03/2024
Between : 11.00 AM to 6.00 PM
Tender Cost : Rs. 3,000/- Cash (INR)

% comact - 7276778830 \§
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o™ qle Sr. No E-Tender No. Name of Work :
' . 1 T-31/ Koradi TPS — Work of modification in existing Akshaypatra

faferer it 3000046232/2023-24 |kitchen at Koradi Devi Mandir at Koradi.

5. TS Eq' ; Sale Period is upto: Last Date of Submission :

sifen T 08.03.2024 up to 17.00 hrs. 09.03.2024 upto 11.00 hrs.

TrEraa ﬁ Contact Person : Dy. Chief Engineer (Civil), Civil Construction Circle, M.S.P.G.C.L., Koradi.

Taue™ =T E-mail : gmcivilkoradi@mahagenco.in

shovear o For further details visit our website : www.eprocurement.mahagenco.in.

FHHEET 3T Agencies are requested to register themselves for future E-Tender.
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s PUBLIC NOTICE g

QOur Clients, 1) Ms. Tanya Kaur Wasir 2) Ms.
Gunika Kaur Wasir and 3) Mr. Minto Singh
Wasir, all addressed at 302, Ivory Heights,
Cross Road 2, Swami Samarth Nagar,
Lokhandwala Complex, Andheri West,
Mumbai - 400 053, are in the process of
purchasing the property described in the
Schedule hereunder written, presently
standing in the joint names of Mr. Sohan
Sushrut Nilkanth (66.66%), Mrs. Rohini
Narendra Patel (16.66%), Mrs. Svati
Gunvant Desai (16.66%).

‘ We on behalf of our said Clients are

investigating the title in respect of Schedule
property. Any persons having any claim by
way of right, inheritance, lease, sale,
mortgage, easement, lien, charge,
exchange, or otherwise, with regards to the
said Schedule property here under written,

to inform the undersigned in writing their

claim, demand, supported with valid

documents, within 7 days from the date of E

publication of this Notice.

Any claim received after the expiry of 7 days
shall be treated as waived and the purchase
fransaction shall be completed without any
further Notice.

SCHEDULE

All that part and parcel of property being
Flat No. B/8 , admeasuring 525 sq.ft. ( Built
up ), on the First Floor of the Tushar Co-
operative Housing Society Lid, lying being
and situated on Plot bearing CTS No. E-186
and E-187, of village Bandra in the
Registration District of Mumbai Suburban
within Greater Mumbai, 15th Road, Khar
(West), Mumbai — 400 052, together with
the shares of the Society in respect of the

said Flat under share certificate no. 18 for i

50 shares of Rs. 50/- each, bearing
distinctive numbers 951 to 1000.

Place: Mumbai
Dt: 06/03/2024
Tanaya C. Desai

Advocate High Court

25/ B, Maya Mahal, 17th Road,
Khar (West), Mumbai - 400 052.

Cell: 9967953589/8830691372

Email: milind.prabhune@yahoo.co.in
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